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,.,c "
S @/0/3
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Notes of,_'the: Registry Date | Order of the Tribupal  °
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Notes of the Registry Date: ’ S Order of the Tribunal
sl . -

?gvg‘r(v 3.5.2OQ0 | The applicant has challenged

— e -1 S : - ' )
- R T . the impugned transfer order dated
P S fe P o e | *
‘30th March,2000 by this application
Eﬁ v : ol and has claimed that it should be

FQUéSheh on the ground that the appli- -
-cant, has been transferred violating
the'established norms govéfhiné |

transfer which, amounts to harassment

to the applicant affecting the treat-
-ment of his wife and also dislocating , .

Y .
o .+ the‘education of his school going

+ ! children.

While issuing notice on the
respondents, -the impugned transfer
order was stayed by order déted
18.4,2000 by this Tribunal.

Mr.B.C, Pathak, learned Addl.
C.G.S.G. who appeafs on behalf of the
respondents opposes the application
by advén&ing oral arguments,
| I have heard learned counsel for
 the parties and perused the applica-
~tion.

The learned counsel for the
applicant submits that the transfer
order has been made by violating the
departmental policy. He further submitsr
that transferring the applicant before
;completion of four years term amounts
to prematuré transfer. Learned counsel
for the respondents submits that there
'is nothing to show that the transfer

f Wl a ™

order .%5.:.%
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C.A. 131/2000

Notes of the Registry

Date Order of the Tribunal
3.5.00 order is malaficde one or was a result
GONTD '

of colourable exercise of power, He

has further submitted ..that as per
administrative exigency one can be
ordered to be transferred from one

place to another and it is not necessary

that maximum term of four years is to be

" allowed to be completed by every indivi-

-dual employee or the applicant,
I ha&e considered the rival

arguments., It is sometimes necessary

to transfer an individual even before

completion of the term and for that no

reasoned or Speaking order justifwing

.the transfer was required to be passed
| by the respondents. The applicant has

"1 also stated that he was transferred to

a place far away from Karimganj only

after 20 days'and thus, fresh transfer

 order amounts to repeated transfer and

causes harassment to the applicant.But

from the documents submitted by the

respondents, it is seen that he was not

;transferred to a nearby station of

 Karimganj but was ordered to look after

the works of that unit until further

 orders vide order dated 9.3.2000.

Consequently, the present transfer

order cannot be interpreted as a

transfer order causing harassment to
| the applicant by the respondents.There

:are no allegations of malafice transfer

or trgnsfer due to colourable exercise

>

of pGNeI'S eo e
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Notes of the Registry

4.1 Date w{

~+QOrder of the; Tribunalk -7 "

core. s R g
Y e Z*):%alm/w.

178 b 1756 Akl
26.- 8~ 2000

3.5.20Qd

GONTD

; regardLén a reasonable time.

- opinion,

of powers.. In my opinion, the
applicant haé not been able to make
out .a case for interference in the
transfer order.

The learned counsel for the
applicant further submits that the
representati?n filed by the applicant
égainst the present transfer order
has -not been decided by the department
and'consequently, he should be permi-

|1 -tted to continue in the present station
- til) the representation is decided by

' the respondents submitted by the

applicant. I have considered the
sub@ission.‘ The representation was

made to the department on 3rd April,

2odo and the 0.A, was filed by the
applicant on 17.4.2000. In the depart-

-menpyaction is taken on such represen-

~tations after observing due formal;?ies

' and, therefore, it is hoped that the

department will dispose of the

: rebresentation of the applicant in this

" olic
In any

| case 15 days cannot be considered as

| sufficient time. The cifdicant e mob by cdlive/
oy CM\,[A'W‘A:% mJI«I‘Pﬁ(M fr&?“ M AWz cAoaqTeny, 4:2,_
 bepoo g iew of the above, in my

no case for quashing the

| t#ansfer order has been made out by

the applicant. ~The application is,

therefore, dismissed at the stage of

| admission. The parties are left to

bear their own costs.’

Y

Member (J)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 33 GUWAHATI BENCH
AT GUWAHATL.

ORIGINAL APPLICATION Mo. L 2 /2000

BETWEEN

:Shri Sukesh Ranjan Dhar,

S/0 Late Sudhir Chandra Dhar,
Superintendent, Sutarkandi Land
Customs station, Assan'u.

' ‘eese Applicant.
~And -

1) Union of India,
Represented by Secretary,
Finance Department,

New Delhi.

2) ‘Commissioner of Customs,

N.E. Region, Shillong.

3) assistant Commissioner,

Customs, Karimganj, Assame

A seece ReSpondentS .

| % Qﬂg;v Qs | ’ cogt.d..'. D 2e
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DETAILS OF APPLICATION

1. particulars of Order against which the application

has been made

»

This application is made against the Order.
. No. 5/2000 dated 30+3.2000 issued by the Commissioner,
e 'Custohs; N.E. Region,. shillong traqsfering the applicant
from sutarkandi Land Customs Station to Tezpur, CPF

before completion of the tenure posting.

20 Jurisdiction

The applicant declares that this Hon'ble
Tribunal has got jurisdictioh to adjudicate the matter -

in regard to which this application is made.

3e Limitation 3 -

The applicant further declares that this application
is well within the period of limitation prescribed under

Section 21 of the Administrative Tribunal Act, 1985. .

4. Facts of the Ccase 3

4.1) That the applicaﬁt is a citizen of India and
a permanent resident of the State of Assam in tle Karimganj
District. The ap;dican£ is presently serving as Superin..
tendent in the Customs Department and is presently ﬁosted
. at sutarkandi, Land Customs Station. The applicant prior
g;ﬂﬂ%fomnzgﬂ Aisc

mntdoo - p 30
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to beibg posted at Sutarkamdi, Lénd Customs Station had
'served at Udharband Range from 4.5.92 to 4.2.94, Karimganj
'Range from 15.3.94 to 5.01.96, Jowai Range from 16.1.96
to 10.7.98, Karimganj Range from 21.7.98 t0 232420000
Thereafter the applicaﬁt’had joined his present place of
,Aposting at sutarkandi, Land Customs Station on 10.2.2000"
Aand, nowv after hardly serving for 20 days at sSutiarkandi
he has been sought to be transferrea to Teapur vide Order
No. 5/2000 dated 30.3.2000 issued by Respondent No. 2 i.e.
Commissioner of Cusﬁbms in clear violation of the transfer
policy framed by the Respondent No. 2 vide Memo No. II(26)

20 oET.III/95 dated 21.9.99.

a copy of the aforesaid Order dated 30.32.2000

is annexed heretc and is marked as Annexure- I.

4.42) | That the applicant states that the Office of

‘the Respondent No. 2 vide C. No. II{26)80/ET-III/95 dated
21.9.99 has issued a circular governing Annual General
Transfer of Superintendents/Inspector'Grade Ce. As per the
said Office Order/Circular,Aﬁﬁgméawééhho have been posted
‘continuously in the Divisional Office, Range, LCS/Preven.
tive Post for a period of six years and above, three years
and two years respectivelf will be due for transfer. From
the above Office Order it can be gathered that the applicant
who is working as Superintendent in Land Customs Station

at sutarkandi can be transferred only after éﬂafyears. it

St Raogon i

contdese D 4o
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4.

It would also be seen that the applicant worked at Sutarkandi

LcS for only 20 days. This is the professed norms and this is
what has been incorporated in the Office order dated 214999
The Respondents must justify their departure from such Pro.
fessed norms. It would thus be seen that the aforesaid transfer |
‘order dated 30.2+2000 has been issued in violation of the
guidelines noted abovee

A copy of the said Office Order dated 21.9.99 issued
by the Office of the Respondent No. 2 is annexed>

. hereto and is marked as Annexure - I

4.3) That the applicant states that apart from violating
thé guidelines issued by the ReSponéent No. 2, the Respondents
" have also violated the érofessed norms governing transfer in
passing the impmgned.order. It is brought to the rnotice of
this Hon'ble Tfibpnal that the applicant's wife who has
recently fractured her leg is undergoing treatment at Silchar
Medical College and is not in a posigion to move to Tezpur.
Besides‘the applicant who has. school going children are in
their mid academic streah and the transfer order will adver-
sely affect their academig careerl it is not an isolated
instance, in the-past also the applicant has been similarly
victimised in as much as, he was never allowed to complete |

his full tenure in one station as stated in para 4.l.

4.4) That the applicant states thet the applicant

served the department with utmost sincerity and devotion

contdeee P Se
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and there is no blemish what.soﬁéver in his service

carrier.

445) That the applicant siétes that the Respondents
while issuing the aforesaid order of transfer violated
the professed norms formulated by the department in ﬁhe
mateérof transfei.‘As pointed out'above barely after 20
days of joining at sutarkandi, the éppiicant has again
‘been trénsferred. Such action on thevpart of the authority ~
'can mot be in the Public intetesﬁ. Atleast #he authority |
must justify the departure from the guidelines by produ-

cing the records, "

'4.6) That béingvaggrieved by the impugned order_of
the transfer, the a§plicant filed a representation'to_the
Respondent No, 2 on 3.4.2000. In the said representation,
the applicant prayed for recalling the impugned order

- and piayed foi allowing him to comﬁlete his tenure at
sutarkandi L.C.S. in terms of the Office Order dated
21.9.99. To the bestvqf the knowledge of the applicant
the said repfesentatien is at present pending for disposal
before the Respondent No. 2. At least the applicant has

not been communicated with anything.

A copy of the representation dated 3.4.2000

is annexed hereto and marked as Annexurea IIie.

£

Souspn (QWZ%N Dins,

contdeee P 6e
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447) ‘That the applicant states tha£ the applicant
is still vorking at Sutagkandi, Land Custom Statien, in
as much as, the applicant has not beeﬁ relieved by the
authority. Further the representation filed by the appli.
. cant is still pending for disposal before the Authority.
Therefore, there is no impédient to pass appropriate
interim order to profect the rights and interest of the

applicant.

4.8) - That in more or less similaf circu@sténces, ¥
two Inspectors of Customs Department, namely, R.K.
Dérendrajit Singh and K.K. Malakar has approached this
 Hon'ble Tribunal in Original Applications No. 410/99 and
44/2000 against the fransfef orders No. 22/99 ard dtd.
i6.11.99 and order No. 3/2000 dated 20.1.2000. This
HonIble Tribunal vide orders dated 8.12.99 and 8.2.2000
had stayed the transfer orders as far as the said appli- f

cants are concerned. The applicant being similarly placed

prays for a similar interim Order.

Copies of the said Orders dated 8.12.99 and

8.2.2000 are annexed herewith and is marked

as Annexures - IV and V respectively.

4.9) That under the facts and circumstances stated
above this Hon'ble Tribunal may be pleased to xkx seﬁ

aside the impugned Order of transfer dated 30.3.2000

in so far as the applicant is concerned.

é;;4w-<§%wj;v LDoos

contAeass P Te
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4.10) That this apﬁlication‘has been filed bonafide

and in the interest of justice.

(3]
.

Grounds for relief with legal provisions =

Sel) For that the applicant have acquired legql and
valuable right. to comﬁlete hss fenure postingc:f&ka? years
at shtarkandi Land Custom Station in view of the Office
order &ated 21.9.99.‘The same héving been flouted, the

impugned Order of transfer_is iegally not sustainable.

542) ror that the applicant has been discriminated
in the matter of transfer and posting in violation of

:the aforesaid Office Order dated 21.9.1999.

SQB) ' For that the transfer order‘is legally not

sustainable as admiétedly the same is violative of the
aforesaid Office Order and professed norms, in as much
as, the applicant has not completed his tenure posting

at sutarkandi Land custom Station.

Se4) For that the action of the Respondents is not
d15posing-of the result thereof of the app&iéant is also
viplative of the law laid dowm by thérApex Court. It is
true that transfer orders can bhe issued in admidistrative
axigency, but in effecting such transfer, the Authority:

" is hound to take note of the guidelines governing such

- g:;@A ﬁﬂ?%w Loy ‘ | : | contdf.. D 8.
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transfers. Further, if any representation is filed, ﬁhe
same has to be disposed of having regard to the guidelines
as well as the hardship faced by the Government Sérvant.
The same having not been done, the impugned Order is

legally not sustainable.

5.5) For that the Authority miserably failed to
take note of the hardshib that would cause to tﬁe children
of the applicant if the applicant is to be transferred at
mid stream. This is a relevant consideration which the
Authority failed to take note of. in the name of adminis.
trative axigency._the applicant'and.his family membefs

cannot be subjected to harrassment.
545) For that the Respondents have violated admi -
nistrative fair play and has displayed object arbitra.

riness in passing the impugned Order of transfer.

6o netails of remedies exhausted 3

That the applicant begs to state that he has
exhausted all the remedies available to him and there
is no other alternative remedy than to approach thds

Hon'*ble Tribunal by way of filing this application.

Te Matters not previously filed or pending before

any other Court =2

QMQ/L\(QWMK;N Dise - | | contdeee P 9o
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Thit the applicant further begs to declare
that he has not previously filed any writ petition,
application or suit before any court or authority or
anquther Benches of the Hon'ble Tribunal regarding the
grievances for which this application has been made and

nor they are pending before any of them.

8. Relief sought for

Under the facts and circumstances, the appli.
cant prays that the‘ inétant application be admitted,
records be called for and after hearing the partaées on
the cause or causes that may be showp and on perusal
of the records be further pleased to grant the following

relief

8.1) T set aside and quash the impugned Order
No. 5/2000 dated 30.3.2000 issued by Commissioner of
Customs, N.E. Region, Shillong, Respondent No. 2 as far

as applicant is concernede.

8.2) To allow the applical:it to cdm;ﬂ.ete his tenure

posting at Sutarkandi Land Custom ,Station.
- 843) cost of the application.

8 .4) Any other relief/reliefis to which the applicant

Tt R ‘ - | . contd... p 10.
A



10.

ié entitled to under the facts and circumstances &f

the case and as may be deem fit and propere

9. Interim Order prayed for . :

Pending disposal of this application the
_ applicant prays'thét the impugned Order No. 5/2000

dated 3.4.2000 as far as applicant is concerned be

. suspended. ' )
10. The application is filed through Advocates. -
' 11. Particulars of the I.POe b=
i)  I.p.0. No. s 86 4945R8
ii) Dpate of Issue s /T 92400
iii) Issued from : Guwahati.
iv) Payable at s Guwahati.

12, List of Enclosures -

As 'stated in the Index.

A}

VERIFICATION «eee

Stk Qo Bl
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VERIFICATION

I, shri Sukesh Ranjan Dhar, Son of Late sudhir
chandra bhar, Superintendent,, Sutarkandi, Land Customs

station, Assam, aged about 47 years, do hereby solemnly

| affirm and verify that the statement made in paragraphs

4.3, 4.4, 45, 447, 448, 4.9 and 4.10 are true to my
knowledge, those made in paragraphs 4.1, 4.2 and 4.6
being matters of records are true to my information '
derived therefrom and the rest are my humble submissions
before the Hon'ble 'rzjibuhal and I have not suppressed

any material facts of the case.

And I sign this verification on this the /7’ th
day of A_\pril, 2000 at Guwahati.

APPLICANT
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COMNTISSTONISRATE O CUSTONS, NORI'N EASTHERN REGION, SHILLONG;4. o A
ORDER NO.: 5/2000 e A
Dated, hSthlong the 30th Harch, 2000
bub:~ Fransfer and gosttngs, rotatton and agjustmants
~in.the grade.of Superintendents @r,'B oflthe
Commiaatonarate Of Customa, North Eaatorn-ﬂogion, T
o @hillony - Ordara Pugarding._ . ¢
Thc,I‘ollowtng transfer and posttngo, rotatton and |
1djustmcnta in'the grade of Supartntcndenta Gr.'8" »
of Cuatomo,., . who hag jotncd Jrom Central Excteo to Cuetoms
le ordered wtth immediato effoot and unttl further ordora.\
'Sl.no; Name;of the offtcer ¥ Placc Of posting REFARKS
. - . ’ '1"{:0”1 C ; 10 i . o ® .
5 A 4 5
o | - ‘ i
l. Shrl Jahar Day (,u']tom'z llqr'l. -.Su!ar'hrm(lt Apgatnat i
C ' . 0 fton,nhtllonu LCS undop axtbatlng
R . CKartmgan vacanay
o ' Cuatoma :
- : ' NDilvtaton |
2. Shrt .1, Uharb/// Jug toma . CPF Teapur ' -~do-
' DMovtatonal ~undap g
Offiea, Gauhatt
Karimgan g Customas
l[ Divitnton

GERTIFIED |

TO BE TRUE COPY -

L /b g 2 ”ﬁ

(- K.K. Das )
Commtssioncr of Customa.

P s

ADVOCATE

;(J'Oll‘t(l. 01)002000 '
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ANNEXURE I
CUSTOMS & CENTRAL EXCISE 3  SHILLONG

C.No.II(26)/ET-II1/95/ 60975-1037 dated 23 Sep 1999 .
B B B

To

The Assistant Commissioner ( . ) Cus./ CeEX.

| Hqis OffiCe, Shillong : ~
The Assistant Commissioner of Cus.,Shillong Div (A)
The Assigtant Commissioner of Cuse,
The Superintendent( y )

Subject s Option for Annual General Transfer of
Supernnterd ent/ Inspector Grade=C/Reg.

Action is being initiated for the Annual- Geneéral

Trangsfer of Supeintendents and Inspeétors posted in Customs
and Central Excise Commissionarates,shillong,

Superintendents who have been poéted in the same . o
station.'section/bffice and in Customs & Central Excise for
continuous period of 4(four) to 6 (six) years, 2(two)years

and 4 (four) years respectively will be due for transfero "

Similarly, Inspectors who have been posted contine
ously in the Diyisioal Office, Ranges (out-side Divisional
gfifitce) , L.C.5/P. P.S,Customs formations and in office of
‘the Commissioner of Central Excise/ Customs Hqus Office,
Shillong for a period of 6(xix) years and above, 3(three)
years, 2 (two) . Years, 4 4years and 6(skx) years to 8
(eight) years respectively will also be due for transfer,

It is, therefore, requested to forward the options

- of officers for posting in Customs & Central. Excige in
"orddr of preference for next poting indicating the reasong

therefor. Option: in the prexcribed proforma (enclosed)
should reach this office on or bfore 31,10,.99, Options
recelved after 31.10.99 will not be taken ‘into considera-
tion for- ‘Annual Gnneral Ixransfer of 1999, It is, thexrefore,
requested to take personal initiative to send the options
to this office on or before 31,10.99, While forwarding
the proforma it may be ensured that thesame is duly .
verified by the Head of Office, .

Please acknowledge receipt.,

' sd/~

GEBTHFIED (B . THAMAR)
T0 BE TRUE corY Joint Commissioner (P&V)

Customs & Central Excise e
j£> ﬁ&{L?ﬂ‘“J‘L<' shillong,- ' C e :
y ADVOCATE | - T

€

2N aindha Ui
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To |

The commissioner,
customs,NeE.Region,
MeGeROQd, '
shillong-793C01,

'~ (Through proper channel) ~
Sir.

-gubse pruyer for retention of posting at sutarkundi,
karimganj in view of gstt. oxden no.01/2000 of
the commissioner,customs,shillong and trunsfer
order dt.09=3=2000 of the psstt commissioner,
customs pivn.xarimgunj = regarding «

Most bumbly and respectfully 1 beg to stute that I am with
wigh great sorrow in receipt of your estt. order no.5/2000 dt.
30-3=2000 transfering me to Tezpur C.PeF.from Karimgunj customs
nivision. :

. gn this connection 1 beg to lay before you the following facts
for fauvour of your kxind consideration and sympathetic order. '

That sir,as per your above cited customs release order and
the transfer order of the jsstt. commissioner,customs pivision,
garimganj (both the copies enclosed) 31 joined gutarkandi LeCeS. ‘
on 10=3=2000.put now again T have been trinsferred to guziw Tezpur |
C.PeF. from Karimganj vide your orderno.5/2000 dt. 30-3=2000 will ]
put me in enormous troubles in future because my children are ‘
reading in school at wkarimganj and in the mid of the session thelr
transfer of school will surely cause & break wp of their studies
and mental tension.

Further T am to bringyour kind notice the fact that few months
back . my wife has fractured her left leg in un accident and uptil now
she is bed ridden,she cannot move at her own so in such critical '
moment she requires my help and constant specialist doctorts zdvice. !
i copy of presctiption in this regard from the principal,silchar
pvedical college,silchar is enclosed. , '

“That 8ir,I have not completed two yeurs in a stution ut
Karimganj,on heing relieved from Jowai range,Jowal ,Meghalaya 1 joine
at garimganj range only on 2le7«98 as such your order noe5/2000
dt, 30w3=2000 has come to me as a bolt from the blues

1n view of the above your good self being the supr@dme authority
of the pepartment 1 would reguest your urgent reconsideration of
my case sympathetically end allow me to stay at sutarkandi L.C.Se.
karimganj and save me and my family from all ruin. fFor this act

of your kindness T shall remain ever grateful to you,

mnclos~ 3(three)sheets
as abovee yvyours faithfully,

pated 3=4-2000., /Q@w A\A\"g@
. (S .'RoDhar)
superintendent ,sutarkandi L.C.f
Karimgan j

GERTIFIED |
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1y The A9Ttt. commissioner,customs pivision,karimganyj for
favour of information und necessary uction vrgent ly.purther
a copy of my letter dt. 18«2-2000 ardressed to the commissions
customs, M. BeRegion,M.GeRoad ,shillong is also.enclosed. He
is fervently requested not to relieve me from my present
charges in view of my above cited representation till .
any thing 1s heurd £rom the commissioner,customs,shillonge

2y tThe Framivwizz:iis chief comm:w';ioner.cust.:m »customs House,

15/1 etrand rogd M.s.auilding.calcuttw-l for fzwour of
informatione.

Enclg:-d(iour)sheets)aﬁ aboveo | (:%SNQXQk%ﬁﬁ

.o (q .R.Dhar) ’
superintendent,
sutarkardl 1.

ZeSe

kurimgunj customs nivision,rkarimgun:

Regd. with a/m

‘,"‘Copy to the Generul sfecretary,Group *np¢ superintendentse :
/.’ Assocliation,office of the commissisner,customs,M. v.Region,shillong

/ with a recuest to tuke up the mutter with thc conunir.;ioner,custcmo
: for immediate redressal of the matter.

T-:nclo:d(four) sheets us bove. g/&)ﬂ\/ A/ \\
| \

(S+ReDhar) ' W,
zoXnal gsecretary, . SRR
Group B upcrintenae'\ts ,\.aqociuttion,.‘:\
rarimgun je. N
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ORDER SHEET

APPLICATION NO. ///9)7 " OF199
Applicant(s) /gM P /. /Q@N@MTM:‘QO\?’(J
Respondent(s) (/V‘—AOG" g &L elles amﬂé

Advocate for Applicaat(s) /L/f K.

Na@d/

Py, P BAaR

Advocate for Respondent(s)

&

b S.c

[
!

1
'

Date

{8.12.99

A “5,_”:7 (,UE“%

Saction Offinma (.,
AT{ATT 3 ‘TTT" ! -r-v"-v,_r At
sntral Adminicarti.a Teibe

Fedr wenwi o e !ﬁFIED
caratiats Bench, Guwahe \RL’E copy

LB 7 MR, n’nﬂ"l ’

\}/&% . A DVOCATES

Order of the Tribunal

Present :FHoh‘ble Mr Justice D.N.Baruah,
‘ Vicf:e-Chairman .

Application 1s admitted. Issue usual
notices. j

" List on 7.1.2000 for written statemen
and further orders.

' Mr K.N.Choudhury, learned counsel for
the applicant prays for. an interim order
by suspending the transfer order insofar
as ‘the applicant is concerned. Mr @.C.
Pathnk.learned Addl.C.G.S.C for the
reépondentSihas no. instruction.

' : Issue notice to show cause as to why
the interim prayer shall not be granted.
Notice is returnable by four weeks. Mean-
while the Annexure-l1 transfer drded dated
16.11.1999 insofar ‘as the applicant is
concerned shall remain suspended.

g h

T Vs Chodmon
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In The Central Administrative Tribinal
GUWAHATI BENCH t+ GUWAHATI

ORDER SHEET T
APPLICATION NO. ~/4/2070)  oF19

Applicant(s) ‘?/QD/(A/& /;\,()C it }Q‘M MMA_
Respondeat(s) OK/M(N lg QQL:(;M CA—W& Za . .

Advocate for Appllcam(s) /L/{ Z\ . (,‘aéﬂét()“j?’
My, . PBloroms

Advocate for Respondeat(s)  /\Av /3 . M .
K ; ¢.C i,

“

Notes of the Registry Date Order of the Tribunal .
) v
7 ] 8.2.2000 Application is admitted. Issue usual
notices. Returnable by four weeks.
Mr K.N.Choudhury, learned Sr.counsel
. .a%‘ﬂ%fi;i{?{’;&\ : ' prays for an,‘.'ar.nterim order ofrstay of
;é‘?"/ /"”,—— N, %\‘ ‘;% Annexure-V order dated 28.1.2000. Mr A.
& ,// [ \\;’%‘\a Deb Roy, learned Sr.C.G.S.C submits‘that
3 ‘% i he has no instructions at this stage. '
‘\ , .{'/Ijﬁ"’ . . On hearing the counsel for the parties
RS the Annexure-v impugned order dated-
e 28.1.2000 is stayed until further orders
insofar as it relates to the applicant.
~ List on 9.3.2000 f.or'written state-
ertified to be true Co; ment and further orders.
smfiy ~DEf .
Wﬁ@ - Sd/-vxcr:cuammm
?“V Sd/MEMBER ()
Hoctlen omj-)
uigum afae ) (o g .
antral Adminiziretioe ieiteaal . : GERTIFIED.
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